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interlocutory application is on record, tendered on behalf of the Citizen Cooperative

Bank Ltd. (Petitioner).

3. On notice of motion, the Petition is called for hearing on t4.07.2017 duly attended

by a legal Representative of the Petitioner Bank. He has stated that on the

instruction of the Petitioner, withdrawing the Petition, also recorded in writing on

the Order Sheet.

4. In light of the above averment and statement made on Order Sheet vide an

affidavit supra, in a situation when an amicable settlement has been arrived at

between the parties and the Petitioner is not desiring to prosecute the Respondent

Debtor through this Petition, hence this Petition is dismissed as withdrawn, with

liberty to file a fresh Petition if deemed fit subject to the provisions of law.

5. The Petition is to be consigned to records.

SHRI M.K. SHRAWAT
Member (Judicial)

DR. KUMAR MISHRA
Member (Technical).

Date : L4.07.2017
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